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Principal Bench
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Nsu Delhi, this the Srd day of January,1997

Hon'ble Dr. 3osa p. Uerghsae, yics-Chairman(3)
Hon'bla fir. S.p. Biswas, «emb;:r (fi)

Chsnchal Singh
r/o Chaudhry Rsm Singh
c/o Satish yadhaua,
G-57, Malkagenj,
Q3lhi-I10 007.

(By Shri 0 .S.Wahendr u, Aduocat e)

—\£ar^us —

Shri K•Padmanabhay ye ,
Seers tar y,
fiinistry of Horns Affairs,
North Block,
New Qalhi.

Shri R«0» S har ma ,
Pay & Accounts Officer,
Intelliga nc3 Buraau (WA),
fi.u.C.R. Building,
I »P » -.stat e ,
New Delhi,

iSy Shri N♦S.fiehte , Advocate,):

ORDER (Oral)

By Hon'bla Or. Dose P. Verghase, •Uice-Chairmanl^D)

Shri N.S.flshta, Senior Standing Counsel appearing

for the respondents submits that all the directions

issued by the orders of this Tribunal in 0.a.No.1877/84

hesua been fully complisd with. In the c i re urns tanc s s,

ye sea no violation of the orders and if there is any

mistake in.the calculation still left in the perception

of the petitioner, he is at liberty to assail the ssffie
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in accordanca uith lau. The Contempt Pstition is

dismissad accord inig 1 y. Notices issued to the respondents

are discharged.
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